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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 100 OF 2024

IN THE MATTER OF:

16th Avenue Gaur City 2 Apartment
Owners Association ...Applicant

VERSUS

Greater Noida Industrial
Development Authority & Ors. ...Respondent(s)

ADDITIONAL _AFFIDAVIT ON BEHALF OF THE
RESPONDENT NO.-3, UTTAR PRADESH POLLUTION
CONTROL BOARD

I, D.K. Gupta S/o Shri B.P. Gupta, aged about 56 years, presently
posted as Regional Officer, Uttar Pradesh Pollution Control Board
(hereinafter UPPCB), Greater Noida, at present at New Delhi do
hereby solemnly affirm and state on oath as under:

1.  That the deponent is the Regional Officer of the Respondent
No.-3, UPPCB in the present case and as such being well
conversant with the facts and circumstances of the present
case, competent to swear this affidavit.

That the present matter is about the failure to run the Sewage

Treatment Plant and discharge of sewage of group housing,

16th Avenue Gaur City, Greater Noida in an open drain.

|
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That vide its order date( 22.01.2024 this Hon’ble Tribunal

had constituted a committec comprising of the representative

of the Member Secretary, CPCB and the Member Secretary,

UPPCB with a direction to carry out the joint inspection and

ascertain the factual position on the spot and take remedial
action and submit the action taken report,

That in compliance of the aforesaid directions the Joint
Committee has inspected the site in question and filed the
action taken report on 19.03.2024 which was uploaded on
the website of this Hon’ble Tribunal on 21.03.2024 for kind
consideration.

That after considering the action taken report of the joint
committee this Hon’ble Tribuanl vide its order dated

.03.2024 has issued following directions:

......3. Learned Counsel appearing for respondent no.
4, Project Proponent seeks two week's time to file
objection to the report as also response to the OA. It
will be open to all other respondents to file their
response within four weeks by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image
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That further this Hon’ble Tribunal has adjourned the present
matter on 05.07.2024 and 09.08.2024 thereby giving an
opportunity to the Respondent No. 4 to file its objection to

the report.

That it is submitted that the project has 13 towers having
2080 flats.

That the project has installed STP having capacity of 310
KLD, which is under capacity against total sewage
generation of approx 850 KLD.

That regarding to the present matter and continuous violation
caused, the UPPCB vide its letter dated 18.09.2024 has
issued a show cause notice regarding the imposition of

Environmental Compensation against the project proponent

aqn, No, 10718 | 16™ Avenue apartment, Gaur City-2, .Greater Noida) for

discharging the untreated sewage outside the project without
proper treatment. A copy of the show cause notice is being

attached herewith as Annexure No. - R3/1.

That in pursuance to the letter dated 18.09.2024 issued by
the UPPCB, contained as annexure no.-R3/1, the project

proponent (16" Avenue apartment, Gaur City-2) has not

submitted any reply till date.

3
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11. That further the UPPCR vide its letter dated 18.11.2024 has
imposed an Environmental Compensation amounting Rs.
68.62,500/- (Rs. Sixty Eight Lakh Sixty Two Thousand Five
Hundred only) against the project proponent (16" Avenue

apartment, Gaur City-2,. A copy of the letter dated

18.11.2024 is being attached herewith as Annexure No.

R3/2.

That the Annexure enclosed to the present accompanying

Affidavit are true copy of their respective originals.

12.  That the present affidavit on behalf of the Respondent No.-3,
Uttar Pradesh Pollution Control Board is submitted before

this Hon’ble Tribunal for its kind perusal and considerétion.
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" the contents of above affidavit are true and correct to my
knowledge based on records and information received and believed
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ORIGINAL APPLICATION NO. 100 OF 2024; 16th AVENUE GAUR CITY 2 APARTMENT
OWNERS ASSOCIATION VS GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY &
ORS.

From: Pradeep Misra (pradeepmisra@yahoo.com)
To: delhioffice@redlaw.in; artakkar@gmail.com; artakkar@artlo.in

Date: Wednesday, November 20, 2024 at 11:58 AM GMT+5:30

Sir

3

Please find attached the Document

With Regards,

(PRADEEP MISRA)

,_l*j 16th Avenue Affidavit.pdf
3MB
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